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Petition for Special Leave to Appeal (Civil) No. 10818-10823/2008

HARYANA URBAN DEV. AUTHCRI TY Petitioner(s)
VERSUS
DELH ASSAM ROADWAYS CORP. LTD. & ORS. Respondent ( s)

(Wth appl n(s) for disposal of SLP in terns of conprom se and
appropriate direction and i npl eadnent as party respondent and with
prayer for interimrelief and office report)

WTH SLP(C) NO. 10763 of 2009

(Wth appln(s) for permi ssion to place addl. facts and grounds and
perm ssion to file addl. documents and permission to file additional
affidavit and with prayer for interimrelief and office report)

SLP(C) NO. 11628 of 2009
(Wth appln(s) for permission to place addl. docunents on record and
prayer for interimrelief and office report)

SLP(C) NO 11635-11639 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 11861-11865 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 12442-12446 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO 12448-12449 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 12450- 12451 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO 12454-12458 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 12557 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 13338 of 2009
(Wth office report)

SLP(C) NO. 13348 of 2009
(Wth office report)

SLP(C) NO. 16228-16231 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 16957-16960 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 16979-16983 of 2008
(Wth appl n(s) for directions, vacation of order and prayer for
interimrelief and office report)

SLP(C) NO 17102-17106 of 2008
(Wth appln(s) for directions and prayer for interimrelief and
of fice report)



SLP(C) NO 17453-17454 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 17671-17672 of 2008
(Wth appln(s) for directions and office report)

SLP(C) NO. 18084-18088 of 2008

(Wth appln(s) for directions and vacation / nodification of stay
order dated 29.10.2010 and with prayer for interimrelief and office
report)

SLP(C) NO. 18120 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 19304-19308 of 2008
(Wth appln(s) for c/delay in filing SLP and directions and office
report)

SLP(C) NO 19309-19313 of 2008
(Wth appln(s) for c/delay in filing SLP and directions and office
report)

SLP(C) NO. 20067 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 22470-22474 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 22498-22502 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 23235-23239 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO 24291-24295 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)

. 3.
SLP(C) NO. 24484-24488 of 2008
(Wth office report)

SLP(C) NO 27747 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)

SLP(C) NO 3046-3050 of 2009
(Wth appl n(s) for permssion to pl ace on record annexur es
of fice report)

Dat e: 29/04/ 2011 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. SUDERSHAN REDDY
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR
For Petitioner(s) M. Parag P. Tripathi, A S G

Manj it Singh, Adv.
Tarjit Singh, Adv.
Kamal Mohan Gupta, Adv.

I ndra Sawhney, Adv.
Ni dhesh Gupta, Sr. Adv.

Tarun Gupta, Adv.
S. Janani, Adv.
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Prashant Kumar, Adv.

and



For

Respondent ( s)
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Raj i v Sankar Roy, Adv.
Abhi jit Sankar Roy, Adv.
Sukumar, Adv.

Rohit Anand Das, Adv.
Deepam Bor ah, Adv.

Pranab Kurmar Ml lick, Adv.

Raj esh Mahal e, Adv.
Shi vendra Dwi vedi, Adv.
Gri, Adv.
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M. P. H Parekh, Sr. Adv.
M. Saneer Parekh, Adv.
M. N tin Thukral, Adv.
M. Somanodri Goud, Adv.
M S. Parekh & Co.

M. Gagan Gupta, Adv.

Ms. Kamal deep Gulati, Adv.
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M. Dheeraj Ml hotra, Adv.
Mitunjay Kumar Singh, Adv.
Sanyam Saxena, Adv.

Manj usha Wadhwa, Adv.

Neeraj Shekhar, Adv.
Ashut osh Thakur, Adv.
Priya Ranjan Roi, Adv.
Raj esh Kumar, Adv.

A. M Singhvi, Sr. Adv.
Pal | avi Kingar, Adv.
Anmit Bhandary, Adv.

" Coac"

Ajay Kumar M sra, Sr. Adv.
Anur adha Dubey M sra, Adv.
Tul i ka Mukherj ee, Adv.
Bhar at Dubey, Adv. for
Anur adha & Associ at es

Mukta Dutta, Adv.
B. P. Singh, Adv.

Uday U. Lalit, Sr. Adv.
Manu Beri, Adv.
Prasenjit Keswani, Adv.
Prashant Kumar, Adv.

G S. Rai khy, Adv.
Pur ni ma Jauhari, Adv.
Surya Kant , Adv

Asha Jai n Madan, Adv.
Mukesh Jai n Madan, Adv.
Shi vi ka Jai n, Adv.

Arbi nd Choudhary, Adv.
D bendra Hooda, Adv.
Atishi Dipankar, Adv.

Neeraj Shekhar, Adv.
Ashut osh Thakur, Adv.
Priya Ranjan Roi, Adv.
Raj esh Kumar, Adv.
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Gagan Cupta, Adv.

Mukta Dutta, Adv.
B. P. Singh, Adv.

=&
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Rajeev K. Virnmani, Sr. Adv.
Rashm Virmani, Adv.
Sandeep Narain, Adv.

S. Narain & Co.

o -

Ajay Kumar M sra, Sr. Adv.
Anur adha Dubey M sra, Adv.
Tul i ka Mukherjee, Adv.
Bhar at Dubey, Adv. for
Anur adha & Associ at es

e

Ajay Pal, Adv.

Badri Prasad Si ngh, Adv.
Mona K. Raj vanshi, Adv.
Ugra Shankar Prasad, Adv.

Pankaj Gupta, Adv.
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Manoj C. M shra, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Del ay condoned.

Lear ned Addi ti onal Solicitor General , on
instructions, subnmits that the petitioner, nanely, Haryana
Urban Devel opnent Authority shall be maki ng avail able half
an acre of plot, as far as possible, Plot No. 55-P, Sector-
44(Institutional), Gur gaon to t he first r espondent in
SLP(C) No.10818-10823 of 2008, namely, Del hi Assam Roadways
Cor poration Ltd.

In the ci rcunst ances, there shal | be a direction
directing t he Aut hority to al | ot t he sai d pl ot as
expedi tiously as possi bl e, preferably within f our weeks
from today. The allotnment shall be nmade on the sane terns
and condi tions on whi ch t he ot her respondents had been

earlier allotted.

. 6.

Qbviously, no further dispute, as such, survives so
far as the allotnents nmade in favour of other respondents
are concer ned.

In such view of the matter, no further orders, as
such, are required to be passed and the order of the High
Court shall stand nodified to the extent.

It is made clear that allotnments already made in
favour of the other respondents is not interfered wth.



The i npl eadnent application in SLP(C) No.10818-10823
of 2008 is all owed.

The speci al | eave petitions are, accordingly,
di sposed of.

(NI DHI  CHUGH) ( RENUKA SADANA)
Sr. P. A Court Master
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M. Pankaj Gupta, Adv.
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Lear ned Addi ti onal Solicitor General , on
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(NI DHI  CHUGH) ( RENUKA SADANA)
Sr. P. A Court Master



